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EXTENSION
V PROVISIONAL ENROLLMENT

NOTIFICATION

No:tkto -4\all/RG/LP D't'dq'.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Basira Nisar Khanday
D/O Nisar Ahmad Khanday
R/O House No.273, Dhobiwan, Kunzer, Tehsil Kunzer, District Baramulla

vide notification No.1020 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist

No.bq\lb–&\ RG/LP Dated: A.08.2024
Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi. . =

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Associationl Baramulla-
i/'Fi--e_(/8urt; I- High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iH;harb-b--Libray:–High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Basira Nisar Khanday, Advocate

. for information and necessarY action.

4
5.

7.

Beab/R\

b - 'c;'h
Assistan+ Registrar (L.P)

itzuz
Sticky Note
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: W/RG/LP Dated:$08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheema Nabi
D/O Gh Nabi
R/O Khankah, Tehsil Awantipora, District Pulwama

vide notification No.1224 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order V"q
.XbAa

Assistait Registlar (L.P)

08.2024Dated:N,;B\$\gq–qb RG/LP

Copy
1
2
3.

forwarded to the: -

Principal District and Sessions Judge, Pulwarna.
Secretary1 Bar Council of India, New Delhi. . r

i;na8e£ ’Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
tJF;d-biff-girliI High Court of J&K and Ladakh1 Srinagar for uploading on
the official website. _

iH;h-arb-b–-Libr;/1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Ms. Sheema Nabi, Advocate

. .....for information and necessarY action'

4
5.

6.

7.

rf\
B/ IFtxldS

lr (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAX,.H AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:MUM/RG/LP Dated:q.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Saifullah
S/O Ali Hussain
R/O Tyakshi, Tehsil Turtuk, District Leh,
A/P H.No.135 Chowdi Sainik Colony, Jammu.

vide notification No.1901 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

B"w”Assis'

N,;3,taqL'-ql RG/LP Dated: j_.08.2024
Copy
1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judge, Leh.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Leh.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Librayt High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Saifullah, Advocate

. .... .for information and necessary action.

6.

7.

I

“*""F*z””
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Maw/RG/LP Dated:9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arjumand Amin
D/O Mohd Amin Mir
R/O Beehama Poshpora, Tehsil & District Ganderbal

vide notification No.70 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assis' .P)GR

m;Rt at$ -Lof RG/LP Dated: 3_.08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakhl Srinagar for uploadlng on
the official website.
In€.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arjumand Amin , Advocate

. .....for information and necessary action-

6
itrar (L.P)Assistan
@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powefs of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:MAMRG/LP Dated:q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Ahmed Shah
S/O Mohd Amin Shah
R/O Kanelwan, Shah Mohalla, Tehsil Bijbehara, District Anantnag

vide notification No.1023 of 2022/RG/LP Dated 28.07.2022 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
itrar (L.P)Assist:

N,.'},t4'\_O G- it .RG/LP D,t,d, 3_.08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Librayt High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Ahmed Shah, Advocate

. .....for information and necessary action .

{/a

legistrar (L.P)
B<

Assis'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:teLl b4w&/RG/LP Dated:9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aiman Hamid
D/O Abdul Hamid Bhat
R/O Govt. Housing Colony, Baghi Mehtab, Tehsil Chanapora, District
Srinagar

vide notification No.75 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
B

'ar (L.P)Assis

No: Rb)nbL& .RG/LP Dated: gr_.08.2024
Copy forwarded to the: -

&@
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Managert Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar-
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aiman Hamid, Advocate

. .....for information and necessary action'

(L.P)legistrarAssist: M&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

al

NOTIFICATION

No:Itql 41)aYr/RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Mir
S/O Mohammad Maqbool Mir
R/O Kanjikulla, Tehsil Yaripora, District Kulgam

vide notification No.753 dated 19.09.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
a
3

Assista'ni 1 istLar (L.P)
N,;'Lh\q_EG, RG/LP D,t,d, 3r.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kulgam.
cpc e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irshad Ahmad Mir, Advocate

. .....for information and necessary action .

A r
leg-istrar (L.P)ItAssist;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IRq& db\ all/RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bareeda Ashraf
D/O Mohd Ashraf Shah
R/O Pinjoora, Tehsil & District Shopian

vide notification No.85 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhMfore the date of expiry unless the absolute/final enrollment as an
Mvocate is ordered there befon

By Order
Q

Assista€ regis IF?r (L.P)
No:3,q"£>n.-Q)q RG/LP Dated: 3.08.2024
Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Shopian-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakhl Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bareeda Ashraf, Advocate

. .....for information and necessary action.

the next issue of

4
5.

.P)Assist:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\NRG/LP Dated:q.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aasifa Rashid
D/O Ab Rashid Padder
R/O Shamsipora, Tehsil & District Shopian

vide notification No.11 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order e6
,...%bf-ql ..„„ „,.„ S,„.„24 el @
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
cpc e_Gourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aasifa Rashid, Advocate

. .....for information and necessary action -

6
.P)Assistat Legis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No:R/RG/LP Dated:9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anas Latif
D/O Abdul Latif Wani
R/O Kadi Kadal, Tehsil Khanyar, District Srinagar

vide notification No.22 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souat date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

gistrar (L.P)
N,;hal - S3 RG/LP Dated: L.08.2024
Copy forwarded to the: -

1
2
3.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President, J&K High Court Bar Associationl Srinagar.
CPC e_C8urts1 Hi3h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anas Latif, Advocate

. ..for information and necessarY action-

the next issue of

4
5.

6.

a
tg

trar (L.P)Assistan'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N 0 : f &S L 41) QJf / 1!1 1C:111 / L P 1:) a t e d I B 0 8 B 2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ahsaan Gull Shah
S/O Ghulam Mohammad Shah
R/O Shah Mohalla, Tehsil Khansahib, District Budgam

vide notification No.26 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
E

Assist£nt [egjstrar (L.P)

No: 3\\qbSq Gt RG/LP Dated: h08.2024
Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ahsaan Gull Shah, Advocate

. .....for information and necessary action.

Q
Assistant _l£egis#_ar (L.P)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tggA4RG/LP D,t,d,q.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehwish Hilal
D/o Hilal Ahmad Zargar
R/O Kathi Darwaza Mohalla Mumkhan, Tehsil Khanyar, District Srinagar

vide notification No.206 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista£t .P)kstr;

No; ba.
Copy forwarded to the: -

Dated: g .08.2024

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High COUrt Bar Association, Srinagar.
CPC e_Courts1 Hi6h COUrt of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehwish Hilal , Advocate

. .....for information and necessary action.

baIf

AssistanH7egistvrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

N 0 : \ t 1: 3\ db)a[f / 1F: 1C:111 / L P 1:) a t e d : ? nO 8 B 2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Parveena Bashir
D/O Bashir Ahmad Wani
R/O Zab Geeripora Magam, Tehsil Handwara, District Kupwara

vide notification No.247 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order C/

itrar (L.P)ftAssista

No: &:gEILRG/LP Dated: L.08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
cpc e_cour1.s1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Parveena Bashir, Advocate

. .....for information and necessary action.

AssistalltIReggstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:RG/LP Dat,dq .08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Bhat
D/O Ghulam Mohidin
R/O Shala Kadal Habba Kadal, Tehsil Srinagar South, District Srinagar

vide notification No.226 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'ar (L.P)Assistant

No: >qU I..,– SsR RG/LP Dated: 4.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
cpc e_courts1 Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Bhat, Advocate

. .....for information and necessary action.

.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: M@_/RG/LP Datedq .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahreen Noor
D/O Noor Mohd Najar
R/O Banglow Bagh, Tehsil & District Baramulla

vide notification No.205 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Q
T/6

No: Ry>&qaa RG/LP Dated: +08.202; dl @g ''
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mahreen Noor , Advocate

. .....for information and necessary action.

e/i
!gistrar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bb@_/RG/LP Dated:9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qaisar Rehman Bhat
S/O Abdul Rehman Bhat
R/O Fashipora, Tehsil Tullamulla, District Ganderbal f

vide notification No.249 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Q
aJ/

Assist£niRggistrar (L.P)

N„UWI_RG/LP Dated: eF08.2024
Copy forwarded to the: -

(C@
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Qaisar Rehman Bhat, Advocate

. ..... for information and necessary action.

lr (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

\ NOTIFICATION

No: na@/RG/LP Dated:I .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qurat uI Ain
D/O Manzoor Ahmad Bhat
R/O Kralpora, Tehsil B.K Pora, District Budgam

vide notification No.250 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista£t ;€gistrar (L.P)

No: Rhyl kaafRG/LP Dated: t.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Qurat uI Ain , Advocate

. .....for information and necessary action.

a
fRUegistrar (L.P)Assist:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:%_/RG/LP Datedq .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Mehak Saleem Geelani
D/O Syed Anwar Saleem Geelani
R/O Inside Kathi Darwaza, Rainawari, Tehsil Khas, District Srinagar

vide notification No.271 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order aW'
:;;i;t’"tR'gi;tW?(L'P)No:SUE06-II .RG/LP Dated: 3.08.2024

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In(.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Mehak Saleem Geelani , Advocate

. .....for information and necessary action.

L n t Ets t r a r ( L e P )Assist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:quaD_/RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Ahmad Syed Bukhari
S/O Bashir Ahmad Syed Bukhari
R/o Peer Mohalla GuIld, Dalwash, Tehsil Kawarhama, District Baramulla

vide notification No.278 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

AssistJnt ItTegistrar (L.P)
@No.-RG/LP Dated: 3.08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Ahmad Syed Bukhari , Advocate

. .....for information and necessary action.

M/
Assistant Regis@ (L'P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: leGG &Q/RG/LP Dated: 9.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Be Nazir
D/O Nazir Ahmad Ganai
R/O Memander, Tehsil & District Shopian

vide notification No. 87 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista£7Re\£istrar (L.P)

No:3)q \r god RG/LP Dated: q_.08.2024
Copy forwarded to the: -

19B

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Be Nazir , Advocate

. .....for information and necessary action.

Assistan ?egYstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \tb I AM/ /RG/LP Dateq'08'2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Faiela Farroq
D/O Farooq Ahmad Sofi
R/o Baghiyas Chattabal, Zampakadal near J&K Bank, Tehsil Srinagar
South, District Srinagar

vide notification No. 102 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista4lt REgistrar (L.P)

No: & 3)7)=Dr RG/LP Dated: al.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Sdnagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e_courts, Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Faiela Farroq, Advocate

. .....for information and necessary action.

AssistaI; istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:IRGY4B)I/ /RG/LP Datedf? .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Jameel
D/O Jameel Hussain Reshi
R/O Noordin Mohalla Syedpora, Sopore, Tehsil Dangerpora, District
Baramulla

vide notification No. 295 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
f&'

11

Assistahl Registrar (L.P)

No.a4BA .–q } RG/LP Dated: QI_.08.2024
Copy forwarded to the: -

@1{

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In<.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabreena Jameel, Advocate

. .....for information and necessary action.

.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t&B Ab)\ /RG/LP Dat'd:(7'.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Gul
S/O Gulzar Ahmad Dar
R/O Shoul, Wanpora, Astanpora, Tehsil & District Anantnag

vide notification No. 1260 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assis Irar (L.P)
@LeNoRIa b -r> .RG/LP Dated: 3.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President,District Bar Association, Anantnag .

CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid GuI, Advocate

. .....for information and necessary action.

J/
A„i,t,„t +T,gf,trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{qCq'(BR /RG/LP D,t,d,q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waheed Ahmad Mir
S/O Ab Rashid Mir
R/O Rawalppora, Khasahib, Tehsil Khansahib, District Budgam

vide notification No. 1251 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Q P/I
.P)Assistarft Reg-is1

N,..RgB'i-''60 RG/LP D,t,d: ]_.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cp(..', e_c„ourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waheed Ahmad Mir, Advocate

. .....for information and necessary action.

Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

,NSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lgGSd})alf /RG/LP D,t,d, I .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tufeel Ahmad Wagay
S/O Gh Ahmad Wagay
R/O Sadunara, Hastikhan, Tehsil Hajin, District Bandipora

vide notification 1235 of 2023/RG/LP dated 05.06.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
U

'ar (L.P)Assistanlt Rl

N,By?,6/ ,/87 RG/LP Dated: I.08.2024
Copy forwarded to the: -

@by

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tufeel Ahmad Wagay, Advocate

. .....for information and necessary action.

:gistrar (L.P)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: teGG£{>.)14 /RG/LP D,t,d, q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Towkirul Nisa
D/O Malik Assadullah
R/O Goon Ahmad Pora, Magam, Tehsil Pattan, Baramulla

vide notification No. 1232 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
Assist4n itrar (L.P)

@No£R£_ Dated: el.08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Bar Association, Baramulla.
cp(' e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Towkirul Nisa, Advocate

. .....for information and necessary action.

„;„„,..h;:,..,,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: mB@_/RG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farhana Farhat
D/O Syed Farhat Abas
R/O Takia Magam, Tehsil Kokernag, District Anantnag

vide notification No. 1040 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

I t ][s t r a r 1C1[J o P )Assist:

N„U=bbRG/LP D't'd: +.08.2024
Copy forwarded to the: -

aB

1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Farhana Farhat, Advocate

. .....for information and necessary action.

.P)Assistant Rl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

No:f€Q£4bxD>q /RG/LP Dated9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Daniyal Farooq
S/O Farooq Ahmad Tantray
R/O Bagat Pora, Tantray Mohalla, Tehsil Handwara, District Kupwara

vide notification No. 1031 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
I

Assistahl

N„:3,q®4 q6 RG/LP Oatedq,,_.o&2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In(.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Daniyal Farooq , Advocate

. .....for information and necessary action.

9/

&h'ar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: RaM_/RG/LP Dated:I.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Abdullah Bhat
S/O Mohammad Abdullah Bhat
R/O Awaneera, Tehsil Zinapora, District Shopian

vide notification No. 1021 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.P)Assist: Itt

RG/LP DatedNo=% Rgb? 6 $08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bilal Abdullah Bhat , Advocate

. .....for information and necessary action.

A s s i s t a n t R e g i ==r ( L o P )

- M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t©64v@ /RG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Jan
D/O Gulam Rasool Magray
R/O Ganeshpora, Magray Mohalla/Ganeshpora, Tehsil Pahalgam, District
Anantnag

vide notification No.1012 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assi

No:B:BLU_RG/LP Dated:
Copy forwarded to the: -

.08.2024

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC, e_Courts1 High COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Jan, Advocate

. .....for information and necessary action.

y
.P)Assistant Kegi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tbl qb;Yt/RG/LP Dated: q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamran Ashraf
S/O Muhammad Ashraf Pandith
R/O Malik Mohalla, Tehsil & District Shopian

vide notification No.163 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
In

AssistaXTRelg,istrar (L.P)

No;%W@KRG/LP Dated: al.08.2024
Copy forwarded to the: -

Bb

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamran Ashraf, Advocate

. .....for information and necessary action.

.P):egis1Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Uk/RG/LP Dated:q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Iqbal Basheer
S/O Basheer Ahmad Rather
R/O Gulab Colony Jablipora, Tehsil Bijbehara, District Anantnag

vide notification No. 143 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.P)AssistJnTRl

No: MgbaRG/LP Dated: al .08.2024
Copy forwarded to the: '
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_(.'„ourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Iqbal Basheer, Advocate

. .....for information and necessary action.

A„i,t,„€iegistBr (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MBM/RG/LP Dated:1.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Bhat
S/O Ab Hamid Bhat
R/O Hathbura, Tehsil Tullmulla, District Ganderbal

vide notification No. 123 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.P)Assista£iRYgis1

No: \qq JKrQRG/LP Dated: 9_.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Bar Association, Ganderbal.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Ahmad Bhat, Advocate

. .... .for information and necessary action.

Assistant registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ego\) Aq>q /RG/LP Dated : oP.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Henna Hassan
D/O Ghulam Hassan
R/O DalaI Mohalla, Pather Masjid, Tehsil South Srinagar, District Srinagar

vide notification No. 120 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
Assist£it [rar (L.P)

@RG/LPNo: It+o t+b-C Dated: ae .08.2024===••ll•

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Henna Hassan, Advocate

. .....for information and necessary action.

he
Assistant Registrar (L.P)

@l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powell of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 g]q4bbl /RG/LP D,t,d,I .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iram Jan
D/O Ghulam Qadir Mir
R/O Bumthan Mirbazar, Rather Mohalla, Tehsil & District Anantnag

vide notification No.125 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

*.,...
%!'P)

No,3,qq bRa D RG/LP Dated, 3_.08.2024
Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
CPC e_C8urts1 High COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iram Jan , Advocate

. .....for information and necessary action-

istrar (L.P)AssistantIRl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IMf aLL)t(/RG/LP D,t,d,R.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Irtiza Ali
D/O Ali Mohd Itoo
R/O Chanser, Tehsil & District Kulgam

vide notification No.132 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
P>li I

lgislAssistJilt rar (L.P)
lgbNo:BA-A _RG/LP Dated: q_.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kulgam.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Irtiza Ali, Advocate

. .....for information and necessary action.

aI @
I Registrar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: itIbA:b)41 /RG/LP Dat,d: 9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Aashiq Bhat
S/O Aashiq Hussain Bhat
R/O Kurigam, Tehsil Qazigund, District Anantnag

vide notification No.179 of 2023/RG/LP dated 11.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista/HteUgistrar (L.P)

No:394? ? – <F,\ RG/LP Dated: a_.08.2024 MB
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohsin Aashiq Bhat, Advocate

. .....for information and necessary action .

9/6
Legis-trar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xefcising powefs of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l&l)4bYr /RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahajabeena Ara
D/O Sanaullah Bhat
R/O Lankration Dahama, Tehsil Villagam, District Kupwara

vide notification No.198 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mocate is ordered there before

By Order

Assisiant Regisl rar (L.P)
P&(No:?)qq ganga RG/LP Dated:q_.08.2024

Copy
1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Managert Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kupwara.
CPC e_C8urts1 High Court of J&K and Ladakht Srinagar for uploading on
the official website.
Int,.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mahajabeena Ara, Advocate

. .....for information and necessary action.

6.

7.

'ar (L.P)Assistan1
42y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MM./RG/LP D,t,d,I .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iflu Shabir
D/O Shabir Ahmad Khan
R/O Kehribal Ranbirpora MaHan, District Anantnag

vide notification No.140 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a #2I
.P)Ft RelistAssista

No:\q gal -q G RG/LP Dated: 9_.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag .
cpc, e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
ihcharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Inu Shabir, Advocate

. .....for information and necessary action.

igtrar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t81q AbA /RG/LP D,t,d, I.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Rashid Sheikh
S/O Abdul Rashid Sheikh
R/O Sultanpora, Tehsil Zachaldara, District Kupwara

vide notification No.127 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
.P)t II IAssista

N„\yLs-z©GG/LP Dated: q_.08.2024
Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Kupwara
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Association, Kupwara.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. II.shad Rashid Sheikh, Advocate

. .....for information and necessary action.

the next issue of

4
5.

6.

A„i,t,n/Regi&rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powefs of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:It&, Ab) L/RG/LP Dated .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Irfana Hassan
D/O Ghulam Hassan Lone
R/O New Colony Garoora, Tehsil & District Bandipora

vide notification No.138 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist£nt .P)

No:3qSOG–11 RG/LP Dated: q.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Irfana Hassan, Advocate

. .....for information and necessary action -

I

AssistaI{t Re:
+
itrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{gS\ qb)V /RG/LP D,t,d,a7.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ifra Jan
D/O Showkat Ali
R/O H.No.11, Chinar Colony, Chandpora Harwan-Shalimar Road, Tehsil
Nishat, District Srinagar

vide notification No.126 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

Assist£nt Rlgist rar (L.P)
MIB

No: '3,q gII – t % RG/LP Dated: 3.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
ManageF,’Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e_c8urts1 Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Librayt High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifra Jan, Advocate

. .....for information and necessary action -

y

AssistanfRl Eistrar (L.P)
It::
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exefcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \gg\ 4bk4RG/LP D,t,d,R,.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umaar Maqbool
S/O Mohammad Maqbool Dar
R/O Wanigam Payeen, Eid (;ah Colony, Tehsil Pattan, District Baramulla

vide notification No.1667 dated 16.03.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soughedate of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista IS RUgisl rar (L.P)
©£

No: Mba Dated: S .08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
(.,pc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umaar Maqbool, Advocate

. .....for information and necessary action .

Assistant @iVtrgr (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exefcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t &t\ '<}bYrRG/LP Dated:R.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umair Bin Bashir
S/O Bashir Ahmad Ganaie
R/O Koil Pulwama, Mohalla Wanpora, Tehsil & District Pulwama

vide notification No.1666 dated 16.03.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
rd

Assist£lit trar (L.P)
&JbN,..3q£)?–:bq RG/LP o,ted.'%.o&2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Pulwama.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umair Bin Bashir, Advocate

. .....for information and necessary action.

Q
3b

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t§£t{ 4,YoU(/RG/LP D,t,d,C).08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arwa Nayeem
D/O Mian Nayeem Ullah Khan
R/O Fateh Kadal, Malik Angan, Srinagar

vide notification No.1011 dated 09.01.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there belore.

By Order aaa
Assistdir-t trar (L.P)

©bN„3qS ZS-–LAbRG/LP Dated: QL.08.2024

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in
Government Gazette.
President1 J&K High COUrt Bar Association, Srinagar.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arwa Nayeem, Advocate

. .....for information and necessary action.

the next issue of

4
5.

6.

Assistant kegiltrar (L.P)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:K©@fRG/LP Dated:9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aakir Rasool
S/O Hilal Ahmad Shah
R/O Gulshan Aba(1, Charar i Sharief, District Budgam

vide notification No.999 of 2021/RG/LP dated 14.09.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assis
'@L'P)No: AStMIILRG/LP Dated: 3.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Associationl Budgam-
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge LibrayJ High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aakir Rasool, Advocate

. .....for information and necessary action.

F{egistrar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t&K $)\B)qRG/LP Dated:l .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Altaf Hussain Shiekh
S/O Sonaullah Shiekh
R/o yehama Lawoosa, Shiekh Mohalla, Qalambad, District Kupwara

vide notification No.687 of 2021/RG/LP dated 19.07.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension @w;@EdbDglMHsJJB
souqtM s an
MIE!d there before.

By Order a
legislAssis' rar (LeP)

ELNo:SbRG/LP 08.2024Dated,

copy forwarded to the: -

1
2
3

Principal District and Sessions Judgel Kupwara-

i;FaC: ::a:7 1 (Eg ::rTIECj I gr LnSdj ? b1): : :g : F f0 IF P U b I i C a t i O n i n the ned issue of
Government Gazette.

ER:ideEP,tg£j::riHgBjab::?to:F]i£k anudPY:La£kh, Srinagar for uploading on

t::hT::aEberas;lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Altaf Hussain Shiekh9 Advocate

for information and necessarY action-

4
5.

:/
}strar (L.P)

%

Assistant Re:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IgO ALDfRG/LP Dated: 7.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tanveer Hussain Wani
S/O Nazir Ahmad Wani
R/O Mullashulla Wani Mohalla, District Budgam

vide notification No.833 of 2021/RG/LP dated 08.06.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist

N,..3QK€ –K RG/LP Dated.-9_.08.2024
Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tanveer Hussain Wani, Advocate

. .....for information and necessary action-

Q

Assistant Regi£trar (L.P)
ag
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exefcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: M@ZyRG/LP Dated: q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Rashid Bhat
D/O Abdul Rashid Bhat
R/O Kadlabal, Bilal Mohalla, Tehsil Pampore, District Pulwama

vide notification No.282 dated 06.07.2015 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
P/WI

Assisthnt Regis trar (L.P)
@N,3tM£3LR C,/LP D,t,d, jF.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Pulwama.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shazia Rashid Bhat, Advocate

. .....for information and necessary action.

Assistan{ Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR.
(ExePcising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:%j4M/RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Hussain Sofi
S/O Gh Hussain Sofi
R/O Rakh Shalina Tingan, Mohalla Hussaini Colony, Tehsil B.K. Pora,
District Budgam

vide notification No.860 dated 18.10.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
P//

AssistJli RBgis trar (L.P)
gB

N„UZu£LRG/LP Dated: q_.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cpc, e_CouN.st High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Hussain Sofi, Advocate

. .....for information and necessary action-

Assistant/R' ?trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\ kc\\A)aH /RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiha Fayaz
D/O Fayaz Nabi Shawl
R/O Raj Bagh near Masjid Noor, Tehsil & District Srinagar

vide notification No.490 of 2021/RG/LP dated 07.06.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q C/
.P)Assista/1% RYgistr:

No:U bk\- GR RG/LP Dated: al.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
cpc e_courts1 HiGh Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Madiha Fayaz , Advocate

. .....for information and necessary action.

(L.P)Assistant h



52

HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @@@_/RG/LP Dated:q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj Mohi ud Din Ganai
S/O Ghulam Mouhi ud Din Ganai
R/O Suchin Banit, Tehsil Beerwah, District Budgam

vide notification No.712 dated 19.09.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist5nt Hegistl ar (L.P)
McNo;3L4bbg-IS RG/LP Dated: a08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehraj Mohi ud Din Ganai , Advocate

. .....for information and necessary action.

A„i,t,gRlgistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No:tU4M/RG/LP D,t,d,Ql.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad Mir
S/O Mohammad Quasim Mir
R/O Labertal, Tehsil & District Budgam

vide notification No.791 dated 19.09.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assis trar (L.P)
ErNo=Bt4Lr b-g;\ RG/LP Dated: al.08.2024

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imtiyaz Ahmad Mir, Advocate

. .....for information and necessary action.

g/
Assistant/$GgPstrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Lgqaa/RG/LP Dated:I.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aashia Maryam Jaan
D/O Abdul Rashid Mir
R/O Hayihama Bungam, TehsiI & District Kupwara

vide notification No.774 dated 19.09.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista .P)is

No:WyaLRG/LP Dated: S_.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kupwara.
CPC e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aashia Maryam Jaan , Advocate

. .....for information and necessary action-

Assistan/Re:istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(ExePcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (nzMY_/RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumira Imtiyaz
D/O Imtiyaz Ahmad Malik
R/O Malikpora, Pulwama

vide notification No.68 dated 17.06.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist

No;By hq 1-qC RG/LP Dated: 3.08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Pulwama.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In(.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumira Imtiyaz, Advocate

. .....for information and necessary action.

Assistant Aegis9rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MMm/RG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basharat Waheed
S/O Abdul Waheen Khawaja
R/O Dildar, Tehsil Karnah, District Kupwara

vide notification No.107 dated 17.06.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soughMe the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

..M&&i~ rar (L.P)
Mh

Nor Bq (,qI–7')q
Copy forwarded to the: -

RG/LP Dated: S .08.2024

1

2
3.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President, District Bar Association, Kupwara.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Basharat Waheed, Advocate

. .....for information and necessary action.

the next issue of

4
5.

6.

Assistant R. istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Ach 1961)+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: a/RG/LP Dated:q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj ud Din Nabi
S/O Ghulam Nabi Lone
R/O Yadipora Lorihama, Rafiabad, District Baramulla

vide notification No.460 dated 10.12.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assis trar (L.P)WNo:3>qloS', - (I RG/LP Dated: S_.08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehraj ud Din Nabi, Advocate

. .....for information and necessary action.

.P)Assistan£ kegYstl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BabU/RG/LP Dated:l .08.2024

Provisional admission granted under Advocates Act1 1961 in favour of

Ms. Waheeda Khazir
D/O Khazir Mohd Dar
R/O Pathpora Marazigund, Tehsil Rohama Watergam, District Baramulla

vide notification No.576 dated 16.08.2016 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order anfP/
AssistZnt RYgistl ar (L.P)

WL
No:RG/LP Dated: 4.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Waheeda Khazir, Advocate

. .....for information and necessary action.

lr (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(ExePcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ( q 6\ –4.bbb/RG/LP Dated:9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jaffar Hussain Shah
S/O Noor Hussain Shah
R/O Bagh Bhalla, Tehsil Karnah, District Kupwara

vide notification No.1068 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there befou

By Order h,..ar (L.P)Assista

~.:3,qr 11 ->%
Copy forwarded to the: -

RG/LP Dated: g_.08.2024

1

2
3.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Association, Kupwara.
CPC/ e_(-/8urtsf High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jaffar Hussain Shah, Advocate

. .....for information and necessary action.

the next issue of

4
5.

A„istan/£egi';tr3r (L.P)



60

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

LQ\aJ4L)A (RG/LP Dated: I 08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Inayatullah Nabi
S/O Ghulam Nabi Sheikh
R/O Warpora, Reshiwari Mohalla, Tehsil Handwara, District Kupwara

vide notification No.1064 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.P)Assista4FRggist]

No='&'ZEU%_RG/LP
Copy forwarded to the: -

Dated: QL.08.2024

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for informatiOn and
also keeping record of the same.
Mr. Inayatullah Nabi, Advocate

. .... .for information and necessary action.

bv’
(L.P)Assistant Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:CF':AM/RG/LP Dated:3.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nasir Ud Din Wani
S/O Mohammad Shaft Wani
R/O Wani Mohalla, Hanjiwera Bala, Tehsil Pattan, District Baramulla

vide notification No.1135 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

/

Advocate is ordered there before.

By Order

Assist: trar (L.P)
@-No:RG/LP Dated:

Copy forwarded to the: -

.08.2024

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nasir Ud Din Wani, Advocate

. .....for information and necessary action.

Assistant RegiVtrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

LoLa a J4baf/RG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qurat Ul Showket
D/O Showket Ali
R/O Humhama, Abu-Bakr Colony, near KESRT MANU Arts & Science
College, Tehsil & Budgam

vide notification No.1147 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order }’N
Assistant Regis trar (L.P)

&)BNo:3\qI q3b-fC> RG/LP Dated: ql.08.2024
Copy forwarded to the: - \\

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge LibrayI High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Qurat Ul Showket, Advocate

. .... .for information and necessary action.

it Registrar (L.P)Assist:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRJNAGAR
(Exefcising powePS of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ed'4)By4 IRG/LP Datedq 08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qayoos Feroze Bhat
S/O Feroze Ahmad Bhat
R/O Batagund, Verinag, Tehsil Dooru, District Anantnag

vide notification No.1148 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

AssistaInt brar (L.P)
eFLNo: Sql gI -Slr .RG/LP Dated: q.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Qayoos Feroze Bhat, Advocate

. .....for information and necessary action.

a {/PItrar (L.P)RegiAssistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No:lqe£4M/RG/LP Dated:l .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gazala Gul
D/O Ghulam Mohammad Bhat
R/O Khanawari Zaldagar, Fateh Kadal, Tehsil Srinagar South, District
Srinagar

vide notification No.1045 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

klf:a r 1[1[J + P )Assista

No.. Bt{ 7 f? -6 J– .RG/LP D,t,d, OL.08.2024 @
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Srinagar.
CPC e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gazala GuI, Advocate

. .....for information and necessary action.

„„_.h.„



62

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: W’ 4W& /RG/LP Dat,d:q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena Rashid
D/O Abdul Rashid Quazi
R/O Alluchi Bagh near S.D.P School, Tehsil & District Srinagar

vide notification No.1052 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
F:/

AssistZ ii Id&gisl rar (L.P)
l@No: X'-©lLRG/LP Dated: 1.08.2024

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Heena Rashid, Advocate

. .....for information and necessary action.

blI++
Assistant Registrar (L.P)aJ



61

HIGH $OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powets of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No{%@{_/RG/LP Datedd.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Ahmad Thoker
S/O Bashir Ahmad Thoker
R/O Cheki, Isher Dass (C.I. Dass), Malik MoIra IIa, Tehsil Mattan, District
Anantnag

vide notification No.1061 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista' ltl ar (L.P)
BENo: 3q17q -St> .RG/LP Dated: ]_.08.2024

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishfaq Ahmad Thoker, Advocate

. .....for information and necessary action.

b

lr (L.P)It RlAssista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:!JRG/LP Dated:I .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nelofar Ashraf
D/O Mohammad Ashraf Mana
R/O Botingoo, Sopore, Tehsil Danger Pora, District Baramulla

vide notification No.1130 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
,faA

,P)AssistaK;R£bis1

No: 3Q?9-F7 RG/LP Dated: b.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nelofar Ashraf , Advocate

. .....for information and necessary action.

Assistan' LegYstrar (L.P)
WE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /q/642o24/RG/LP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Mushtaq
D/O Mushtaq Ahmad Shora
R/O Zainakot, Mustafabad near Mughal Darbar, Tehsil & District Srinagar

vide notification No.1101 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista£t R&isI rar (L.P)
WNo: 3Lllk£ _qS– RG/LP Dated: q_.08.2024

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
cpc e_courts1 HiGh Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Mushtaq, Advocate

. .....for information and necessary action.

hrar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (q '/1 dhM /RG/LP D,t,dq .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Farooq
D/O Farooq Ahmad Shah
R/O Bagiyass, Chattabal Near J&K Bank, Tehsil Karanagar, District
Srinagar

vide notification No.1219 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
£rar (L.P)AssistaZt''ite

No:-U'-"UU£RG/LP Dated: q.08.2024
Copy forwarded to the: -

@
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e_courts1 Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shazia Farooq, Advocate

. .....for information and necessary action.

Assistant/ Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MM_/RG/LP Dated: '3.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shujah Abass Qazi
S/O Showkat Ali Qazi
R/O Waterwani, Qazi Mohalla, Tehsil & District Budgam

vide notification No.1035 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order hEAssis rar (L.P)
WIIN,.-R,qgtb\gr RG/LP Dated: £.08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shujah Abass Qazi, Advocate

. .....for information and necessary action'

Assist;nt itrar (LeP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

t q 1) d&b>ARG/LP D,t,d, q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shugufta Akhter
D/O Gulam Mohd Wani
R/O Yenhama, Lar, Tehsil Lar, District Ganderbal

vide notification No.1216 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
Assigjant trar (L.P)

BEm; RQKo6- 1 1 .RG/LP Dated: S_.08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shugufta Akhter, Advocate

. .....for information and necessary action.

Assistan/RegibJtrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Sth 41 aLl /RG/LP Dated:11.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Farooq
D/O Farooq Ahmad Sheikh
R/o Kunan, Poshpora, Shah Mohalla, Tehsil Trehgam, District Kupwara

vide notification No.1214 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist£ Kt I&gisl rar (L.P)
BENo3q'IbI- CII RG/LP D,t,d,\b-.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
ManageF1 Government PreSS1 Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shazia Farooq, Advocate

. .....for information and necessary action.

.P)Assistant’ Re:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ql ScC)Da /RG/LP D,t,d,IL.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syma Nazir
D/O Nazir Ahmad Mir
R/O Dalgate Abi Buchwara, Tehsil Khanyar, District Srinagar

vide notification No.1211 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.P)itnt

No:SIAg&RG/LP
Assis1

Dated: \t .08.2024

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cp(' e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syma Nazir, Advocate

. .....for information and necessary action.

lr (L.P)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lqIG, 4,U? /RG/LP D,t,d\2,08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Showkat Qadir
S/O Abdul Qadir Shagoo
R/O Bilal Colony, Qamarwari, Tehsil Central Shalteng, District Srinagar

vide notification No.1208 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a

: nrEIs t IAssis1 ’ar (L.P)
PaN„:USgH'_RG/LP D,t,d, \l.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Showkat Qadir, Advocate

. .....for information and necessary action.

Assistan !trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ma,a/RG/LP Dated:th:)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Hamid
D/O Hamid Ullah Ganai
R/O Boniyar, Tehsil Boniyar, District Baramulla

I

vide notification No.1196 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order „„&a„,’ar (L.P)
PXNo:BaH–3

Copy forwarded to th

RG/LP
e

D,t,d, Z.08.2024

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Hamid, Advocate

. .....for information and necessary action'

„,A„&G„.„
@E
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 q\'kaLbbC//RG/LP Dated:t U)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shafia Afzal
D/O Mohd Afzal Reshi
R/O Hilal Abad Nesbal, Tehsil Sumbal, District Bandipora

vide notification No.1193 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mate is ordered there befo#

By Order

Assist£nt ilgiStl 'ar (L.P)
@bl

No:}\Ugly ._A6 RG/LP Dated:\l ,08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
ManageF, 'Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Bandipora.
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shafia Afzal , Advocate

. .....for information and necessary action .

Assistant/Reglytral (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tQ\'LQ sl)oH{RG/LP D,t,d,lb08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Afzal Wagay
S/O Mohmmad Afzal Wagay
R/O Wagaypora, Tehsil Tullamulla, District Ganderbal

vide notification No.379 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
AssistJlTi

N,bIn%li£ RG/LP Dated:\L08.2024

-ar (L.P)
%

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
CP('/ e_Courts1 High COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Afzal Wagay , Advocate

. .....for information and necessary action.

Assistant Reg! Erar (L.P)
W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NO:th/RG/LP Dated:D=08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azad Hussain Bhat
S/O Abdul Majied Bhat
R/O Adigam, Gur Mohalla, Tehsil Kokernag, District Anantnag

vide notification No.994 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order +S
Assis' egisl rar (L.P)

gENo:aq&l-qq RG/LP Dated: boa2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Azad Hussain Bhat , Advocate

. ..... for information and necessary action.

Assista Ir istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:I gEL'{b)+/RG/LP Dat,d]&08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arif Ahmed Khan
S/O Mohammad Afzal Khan
R/O Rajpora, Thandakasi, Tehsil & District Baramulla

vide notification No.990 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a mr/
I

islAssist: R&

m.. 3g qq f_3 MPG/tp D,t,d: L_.08.2024
Copy forwarded to the: -

rar (L.P)
@&

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arif Ahmed Khan , Advocate

. .....for information and necessary action .

a
Assistant RegiYtrar (L.P)



80

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{qB 4) a /RG/LP Dated:1 q8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aakib Husain Bhat
S/O Mohammad Hayat Bhat
R/O Turkapopra, Rajwar, Eidgah Nlohalla, Tehsil Zachaldara, District
Kupwara

vide notification No.986 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

MIs t 1Assis' ar (L.P)
@bN„3SmLLRG/LP D,t,d:\ L .08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aakib Husain Bhat, Advocate

. .....for information and necessary action.

Assistantljeg£Ztrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq>q &"BaRG/LP D,t,d,\148.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarka Ayub Wani
D/O Mohd Ayub Wani
R/O Shesh Bagh, Tehsil Eidgah, District Srinagar

vide notification No.381 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,P)ItAssist:

No;V/bB -\C,, RG/LP Dated: L.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next iSSUe of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e_Courts t HiGh Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zarka Ayub Wani , Advocate

. .,...for information and necessary action .

hI ar (L.P)Assistant Regis

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\gba 42Dq/RG/LP D,t,dkLi8.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sharif Hussain
S/O Lt. Mohammad Anwar Ahanger
R/O Bemina, Iqra Colony, 123, Central Shalteng, Srinagar

vide notification No.1379 of 2021/RG/LP dated 17.11.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order a
mis t W + P )

Assist

No:Bg60?,/ -Ra RG/LP D,t,d, &08.2024
Copy forwarded to the: -
1

2
3. Manager1 Government Press, Srinagar for publication in

Government Gazette.
President1 J&K High Court Bar Association,Srinagar.
CPC e-Courts, Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In<.,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sharif Hussain, Advocate

. .....for information and necessary action .

SrinagarPrincipal District and Sessions Judge
Secretary, Bar Council of India, New Delhi.

the next issue of

4
5.

6.

7.

Assista ;trar (L.P)
W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tU4A/RG/LP D,t,d,tL08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saqib Fayaz Khan
S/O Fayaz Ahmad Khan
R/O Chanpora Govt. Housing Colony, Dastgeer Lane Mohalla Iqbal Sahib,
Natipora, Srinagar

vide notification No.134 of 2021/RG/LP dated 17.11.2021 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

:g i s t r %!L!I + P )

Assis/tant

No:BOaR,\- q,C D,t,d, I L08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakhl Srinagar for uploading on
the official website.
Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saqib Fayaz Khan, Advocate

. .....for information and necessary action .

.P)Assistant'Reg+£tt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SIUNAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t gbs %)ol//RG/LP D,t,d}L48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Hameed
D/O Abdul Hameed Bhat
R/O Bait Ul Muskaan, Kralteng, Tehsil Sopore, District Baramulla

vide notification No.602 of 2021/RG/LP dated 05.07.2021 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assis' itl ar (L.P)
@N,BSac,q k-S\ RG/LP D,t,d, t L08.2024

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CP(., e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Hameed , Advocate

. .....for information and necessary action.

.P)AssistaJt-keJist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Iaa,a/RG/LP Dated: .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anees UI Islam Asmi
S/O Firdous Ahmad Asmi
R/O Tang Bagh, Eidgah, Srinagar

vide notification No.1007 of 2021/RG/LP dated 14.09.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist£nt istrar (L.P)
@No:HabS q -( ) . .RG/LP Dated: n.08.2024

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anees Ul Islam Asmi , Advocate

. .....for information and necessary action .

+/_„kaistrar (L.P)



86

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tarUV/RG/LP DatediL08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabya Khan
D/O Bilal Ahmad Khan
R/O Lalan, Bonpura, District Anantnag

vide notification No.1354 of 2021/RG/LP dated 17.11.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

AssistJl;i ,P)LS

N„RG/LP D,t,d, &d)8.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC, e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabya Khan , Advocate

. .....for information and necessary action .

he
A;;i;“"t R'gi;t@L'P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Haw_/RG/LP D,t,d,\L48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sadaf Amin
D/O Mohd Amin Zargar
R/O Naibasti Aishmuqam, Tehsil Pahalgam, District Anantnag

vide notification No.314 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order '}/
Assistgnt I&gistlar (L.P)

@CNo3byaLRG/LP D,ted,\>.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadaf Amin , Advocate

. .....for information and necessary action.

J/
(L.P)Reg+4tr3rAssistan

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SIUNA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq},b4)b)qRG/LP D,t,dl148.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saganpreet Kour
D/O S Harbajan Singh
R/O Gamaraj near Gurdwara No.1, Tehsil Tral, District Pulwama

vide notification No.302 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
PEa. .P)Assis'

N,?hfh"'B qS RG/LP D,t,d,\b)8.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Pulwama.
CPC, e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saganpreet Kour , Advocate

. .....for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq\\ 4)A)4/RG/LP Datedf >08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shobia Nazir
D/O Nazir Ahmad Lone
R/O Mantribugh, Tehsil & District Shopian

vide notification No.267 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

::,„&fi„W..„No,3rb SG –.q R RG/LP Dat,d, LH8.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
ManageF,'Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
cp('' e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shobia Nazir, Advocate

. .....for information and necessary action.

.P)Assistaljt RQgis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 193,q 41,)q/RG/LP D,t,dtl.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Ahmad Dar
S/O Gulam Rasool Dar
R/O Batamaloo, Iqbal Colony, Tehsil Srinagar South, District Srinagar

vide notification No.324 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order g

isIItAssis' rar (L.P)
@NoraFat>'?q -rd. RG/LP Dated. 2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e-courts1 Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Ahmad Dar , Advocate

. .....for information and necessary action.

Assistant itrAr (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:HuH/RG/LP D,t,d,IU)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahnawaz Mohmmad Teeli
S/O Gulam Mohmmad Teeli
R/O Batpora, Teeli Mohalla, Tehsil Wakura, District Ganderbal

vide notification No.323 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended tin 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
+)

.P)aegistr:Assist;

N,3£4bq– ' to RG/LP Oated.-('b.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahnawaz Mohmmad Teeli, Advocate

. .....for information and necessary action.

itrar (LeP)Assis'
@l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq36 4W/RG/LP D,t,d,tl98.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sameer Bilal
S/O Bilal Ahmad Rather
R/O Wakura, Tehsil Wakura, District Ganderbal

vide notification No. 322 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
{/

Assis :isI rar (L.P)
mrNo:BU=L'L RG/LP Dated: \208.2024

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sameer Bilal , Advocate

. .....for information and necessary action.

Irar (L.P)Assista
@
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HIGH'gOURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the AdvocatH Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 q3>7 qa//RG/LP Dated:ll48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Snobar Maqbool
D/O Mohammad Maqbool Bhat
R/O Stadium Colony, Tehsil & District Baramulla

vide notification No. 329 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Mcate is ordered there before.

By Order

.P)istr:Assistd=
Dated: I n)8.2024No:3813k– Q r RG/LP

Copy forwarded to the: -

1. Principal District and SeSSiOns JUdgel Baramulla-
2. Secretary1 Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in

Government Gazette.
President, District Bar Association, Baramulla' _

cpc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on

T::hT#:aHberas;tehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Snobar Maqbool, Advocate

for information and necessary action.
7

the next issue of

4
5.

6.

F:/It
,t Ret£istrar (L.P)Assista
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:It?RG/LP Dated:/L08.2024

Provisional admission granted under Advocates Ac,t1 1961 in favour of

Mr. Sameer Ahmad Shah
S/O Ali Mohd Shah
R/O Behi Bagh / Badami Bagh, Tehsil & District Kulgam

vide notification No. 328 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order g
>

N
Assisthnt Regisl'©"N.3519 C- SI> RG/LP Oated.-lX08.2024

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kulgam.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sameer Ahmad Shah, Advocate

. .....for information and necessary action .

Assistan e [rar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1939 M/RG/LP Dated:1188.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Faheem Masoud
S/O Syed Shahid Masoud uI Hassan Buldrar
R/O Qazipora, Katipora, Tehsil Tangmarg, District Baramulla

vide notification No.326 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

I n t R : i s t r %[f e P )

Assis

N.,B(Sq – G> RG/LP D,t,d,\208.2024
Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Baramulla-
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Association, Baramulla.
k/-Fdf-b_i/8urts1 High Court of J&K and Ladakh1 Srinagar for uploading on
the official website.
lncharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Faheem Masoud, Advocate

.for information and necessarY action-

the next issue of

4
5.

/

Assistant/degiYtrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n/RG/LP Dated:r L48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Urisa Jan
D/O Peer Mohammad Rafiq
R/O Iqra Colony Batamaloo, Tehsil South Srinagar, District Srinagar

vide notification No. 350 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order +
A„kAt istr ’ar (L.P)

@&No:UELRG/LP Dated:U)8.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Associationl Srinagar.
cp(', e_(,..,ourts1 Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Urisa Jan , Advocate

. .....for information and necessarY action -

?
II

’t Registrar (L.P)Assista
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

lgbt 4)&#RG/LP Dated:(L08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Talib Hussain Plaisar
S/O Abdul Majid Plaisar
R/O Awoora, Mirmuqam Gujjarpati, Tehsil & District Kupwara

vide notification No. 333 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

lstrAssis1 ar (L.P)
@bNo:B II ) –II RG/LP Dated: tUB.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions JudgelKupwara-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kupwara. _

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iH;harb-8--Libray:–High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Talib Hussain Plaisar, Advocate

. .....for information and necessarY actlon-

.P)Assistant kFgis\
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EXTENSION
OF PROVISIONAL ENROLLMENT

HI

NOTIFICATION

No:1 qq Lc+H&/RG/LP D,t,dL::l-,08.2024

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Waris Ahmad Lone
S/O Nazir Ahmad Lone
R/O Peer Mohalla, H.No.26, W.No.6, Aishmuqam, Tehsil Pahalgam, District
Anantnag

vide notification No. 365 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ha*...P)Assis

N,X17££+ AS RG/LP D,ted:U.08.2024
Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Association, Anantnag-
c,pc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waris Ahmad Lone, Advocate

.for information and necessarY action-

the next issue of

4
5.

A„i,tant keg\£tr2r (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENTJ

NOTIFICATION

No: mgMRG/LP D,t,d]>48.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Nazir Teli
D/O Kh Nazir Ahmad Teli
R/O Humlina, Naseembagh, Tehsil Sopore, District BaramuIIa

vide notification No.354 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mcate is ordered there before.

By Order

.P)lstr:Assis1

No:,S IAG - qI> RG/LP Dated: 1>08.2024
Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judgel Baramulla-
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President, District Bar Association, Baramulla- _

c/Fi'-e_i/guriEl- -High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . . .

In Charge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Nazir Teli , Advocate

for information and necessarY actlon'

the next issue of

4
5.

6.

Assistan Regstrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N.:('Iq Y4boJ//RG/LP Datedf b8.20„
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ulfat Hamid
D/O Ab Hamid Khan
R/O Sheikhpora, Tehsil & District Budgam

vide notification No.353 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhe date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

k€qstra;*I!!.P)
A

Assistdn

No, U ley . .3o'3, RG/LP Dated: \L08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Budgam'
Secretary, Bar Council of India, New Delhi.
a;nage£ Government PreSS1 Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam' _

(/p(,'/'-e_(/8uri;1 High Court of J&K and –Ladakh, Srinagar for uploading on
the official website.
iH;h-arb-8–-Libray:–High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Ulfat Hamid , Advocate

. .....for information and necessary action.

epwtB .P)gISAssistant I
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EXTENSION
PF PROVISIONAL ENROLLMENT

MOTIFICATION

NO:tM_/RG/LP D,t,d, .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Younis Ahad
S/O Ab Ahad Sheergojri
R/O Ahagam, Tehsil Keegam, District Shopian

vide notification No. 372 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assis' ,P)LS

N„\R\c,q _I I RG/LP D't'd' tb.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakhl Srinagar for uploadlng on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Younis Ahad, Advocate

. .....for information and necessary action.

{/
Assistan/Re£!strar (L.P)

@b
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EXTENSION
PF PROVISIONAL ENROLLMENT

NOTIFICATION

N0:tal L4b q >ba/RG/LP D,t,d,tL08.2024

Provisional admission granted under Advocates Ac,t1 1961 in favour of

Mr. Yasir Nabi Rather
S/O Ghulam Nabi Rather
R/O Rather Mohalla Turkapora, Handwara, Tehsil Zachaldara, District
Kupwara

vide notification No. 371 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
.P):istr;Assist£HI

NoN;>J)- l& RG/LP Dated: b08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kupwara.
CPC e_Courts1 High COUrt of J&K and Ladakhf Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yasir Nabi Rather, Advocate

. .....for information and necessary action .

a
:rar (L.P)4 RlAssista



103

HIGH£OIV OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961) '
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:thIn/RG/LP Dated JL08.2024

Provisional admission granted under Advocates Ac,tf 1961 in favour of

Ms. Tabassum Rahim
D/O Ab Rahim War
R/O Zoonipora, Sopore, Tehsil Bomai (Zaingeer), District BaramuUa

vide notification No. 341 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
g’

Mist§(L'P)
Assis1

No.'3S>/ q _b] .RG/LP Dated: lb.08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabassum Rahim , Advocate

. .....for information and necessary action.

Irar (L.P)Assista4t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: G/LP Dated(248.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Ahmad Dar
S/O Mohammad Shan Dar
R/O Barbugh Imamsahib, Tehsil Barbugh, District Shopian

vide notification No. 375 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought be Lore the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a

*„„M;trar (L.P)
Dated: t L08.2024No:U..'£b£RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager,’Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
(./PC e_(./8urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Ahmad Dar, Advocate

. .....for information and necessary action -

Assistan' registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

1991 &o,NrG/LP Dated th)8.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Javaid Parimoo
S/O Javed Ahmed Parimoo
R/O H.No.89, Pamposh Colony, Natipora, Tehsil Chanapora, District
Srinagar

vide notification No. 1576 of 2021/RG/LP dated 17.12.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhlbefore the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order kaI„Assis1 rar (L.P)
@ENo: B>bG – qR, RG/LP Dated: LU)8.2024

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judgel Srinagat-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
t/FC-/-b:(,'/;JrlS1 Hi6h Court of J&K and Ladakh1 Srinagar for uploading on
the official website.
lncharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Javaid Parimoo, Advocate

. .for information and necessary action-

the next issue of

4
5.

6.

7.

la
'ar (L.P)Assistanl'leI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ( %4B@G/LP DatedIL08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Toufeeqa Bano
D/O Khazir Muhammad Wani
R/O Hamray, Pattan, Village Pethpora, Tehsil Pattan, District Baramulla

vide notification No.1586 of 2021/RG/LP dated 17.12.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
)Iq+

Assisthnt Regis trar (L.P)
aKNo;3£>## -3–O D,t,d, k48.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e_Courts1 High COUrt of J&K and Ladakh1 Srinagar for uploading on
the official website.
In<..,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Toufeeqa Bano, Advocate

. ..... for information and necessary action .

,„„kG,„„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No:Igf( qba/RG/LP Dated{}48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nosheeba Farooq
D/O Farooq Ahmed Bhat
R/O Chattabal, Baghi Sunder Bala, Tehsil Srinagar South, District Srinagar

vide notification No.41 of 2022/RG/LP dated 23.02.2022 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahi before the date of expiry unless the absolute/final enrollment as an
Mlvocate is ordered there before.

By Order

Assista4TRJ trar (L.P)
$FRG/LP Dated:I k08.2024

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Srinagar.
Secretary1 Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in
Government Gazette

[F:id£:fL£i:triHgBhab::?to:F3i£F£ aiLnaLgal£kh, Srinagar for uploading on
the official website. _ .. ,

iE:t=;8’J-'Libra;: High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nosheeba Farooq , Advocate

. .for information and necessarY action-

the next issue of

4
5.

6.

7,

.P)It RlAssista
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: loTS>4\.Y/RG/LP Dated(b08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jameel Hussain Gillani
S/O Mohmmad Anwer Shah
R/O Paranpillan, Gillani Mohalla, Tehsil Uri, District Baramulla

vide notification No.1069 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
;

Assisthr-Itc;h .P)

No:38>S?– Cq
Copy forwarded to the: -

RG/LP D,t,d, U)8.2024

1

2
3.

Principal District and Sessions Judgel Baramulla.
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Associationl Baramulla-
if-F(:--e:(./8urts1 High Court of J&K and Ladakh1 Srinagar for uploading on
the official website.
lncharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jameel Hussain Gillani, Advocate

. .....for information and necessary action -

the next issue of

4
5.

6.

7.

itrar (L.P)Assistant
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EXTENSION
OF PROVISIONAL ENROLLMENT II

ROTIFICATION

No: t IS$44,/RG/LP D,t,db08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jahangeer Hassan
S/O Gulam Hassan Dar
R/O Pehlipora Safapora, Tehsil Lar, District Ganderbal

vide notification No.1067 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

isjr_Ir (L.P)71Assis

No:WEb RG/LP Dated: IK08.2024
Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette
President. District Bar Association, Ganderbal.
cpc e_C8urts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jahangeer Hassan , Advocate

. .....for information and necessary action.

the next issue of

4
5.

6.

7.

.P)Assistant Reg\
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[q£q 4bQ%G/LP Dated{b8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzamil Ashraf Bhat
S/O Mohammad Ashraf Bhat
R/O Palapora, Noorbagh, Eidgah, Srinagar

vide notification No.1089 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Pa),
gi;@]"P)

Assis

No: RG/LP Dated: nd)8.2024
Copy
1
2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judge, Srinagar-
Secretary, Bar Council of India, New Delhi. . =
i'£ia j-eE’Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Associationl Srinagar.
c,pc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge– Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzamil Ashraf Bhat , Advocate

. .....for information and necessarY action-

6.

7.

„„„„ht..„,
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tqX4b2&/RG/L, D„.„('L08.,0„
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Bashir
D/O Bashir Ahmad Khan
R/O Bagh-I-Mehtab, Tehsil Bagh-I-Mehtab, District Srinagar

vide notification No.1108 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhaate of expiry unless the absolute/final enrollment as an
Advocate is ordered there bM

By Order
{/A

Assistam I+}gisl rar (L.P)
WKN„ i,IS)}% –qC> RG/LP D,t,d,Ld)8.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar-
Secretary, Bar Council of India, New Delhi.
a;na5LE’Government Presst Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Srinagar-
t/'FC:-b_Zf8urtst High COUrt of J&K and Lbdakh1 Srinagar for uploading on
the official website.
lncharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Bashir , Advocate

. .....for information and necessarY action'

b 8
'istrar (L.P)Assistant Re
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Dated:(b8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Saleem
S/O Ghulam Mohammad
R/O Charar-i-Sharief, Alamdar Colony, Phase-II, Teshil Charar-i-Sharief,
District Budgam

vide notification No.1107 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
b

Assistafft G,.rar (L.P)
@bNo: 3,S>9 [ –c? I \8.2024Dated,

Copy forwarded to the: '
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press1 Srinagar for publication in

Government Gazette.
President. District Bar Association, Budgam.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Saleem, Advocate

. .....for information and necessary action.

the next issue of

4
5.

6.

7.

'k

Assistan/iedstrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

ROTIFICATION

Datedt>48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohaddisah
D/O Syed Iqbal
R/O Hassanabad, Rainawari, Tehsil & District Srinagar

vide notification No.1105 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

AssistaJt trar (L.P)

WN„,3RG/LP D,t,d, \V8.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mohaddisah, Advocate

. .....for information and necessary action.

Assistan{ RegIstrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tq£&42.?§RG/LP Dated2.08.„„
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Kamil Nazir
S/O Nazir Ahmad Mir
R/O Ranipora Tehsil Shangus, District Anantnag

vide notification No. 1103 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there befor&

By Order (1

„.„MEItrar (L.P)

No.' -3.&RG/LP Dated: 1,208.2024
Copy forwarded to the: -

1

2
3.

\4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Managerl-Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir }„amil Nazir, Advocate

. .....for information and necessary action.

Lr (L.P)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

~.:tq£q4.@„„ .„„< w.,.„
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mumtaz Hussain
S/O Ghulam Hussain
R/O Sultandaki, Syed Mohalla, Tehsil Uri, District Baramulla

vide notification No. 1117 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mate is ordered there before.

By Order

Assis' [rar (L.P)

@No.' VEry– /7 RG/LP
Copy forwarded to the: -

D,t,d,\k.08.2024

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Baramulla-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Associationl Baramulla.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mumtaz Hussain ) Advocate

. .....for information and necessary action-

istrar (L.P)ttAssista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENTJ

NOTIFICATION a

No:A'-L/RG/LP Dated:\L08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Naushee Mushtaq
D/O Mushtaq Ahmad Ganie
R/O Hanji Danter, Mohalla Ali Bhat, Tehsil & District Anantnag

vide notification No. 1123 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhm>re the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
+b/

AssistZKdegisl rar (L.P)
1:WN.;bBWA_RG/LP D,t,d,\\.08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary1 Bar Council of India, New Delhi . a

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag. _

(,-,pc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
inchar&– Librayf High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Naushee Mushtaq , Advocate

. .....for information and necessaIY action .

Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \RG,L 4,)_>It /RG/LP D,t,d,\k,08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Peerzada Anees UI Haq Naq
S/O Peerzada Rafiq Ahmad Naq
IUO Karimabad, Tehsil & District Pulwama

vide notification No. 1145 of 2023/RG/LP dated 03-06-2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

(,-pertificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extensio ®acm@@!!DWln®£e
1}SOU

Advocate is ordered there before

By Order

Assista/i

No: BS VAI –t+ t,Q .RG/LP Dated: I b.08.2024

Copy
1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judgel PtllWama'

iIfac; ;baa£T ) (Eg :A: ::nEcJ I gr Lnsd: ? b: : rg:[b: 1: 1oIF P u b I i c a t i o n i n the ned issue of
Government Gazette.

Fr F(: i deE :l iq1:: r i S JIa :: :?tO : FIi: F(I :nU£WLaIJ: k h 1 111SIII r i n agar for uploading on

t:Sh:HE:aUberaSJ lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same-
a:r. Pee}zaha Anees Ul Haq Naq, Advocat?

. ....for information and necessarY action-

6.

7.

(L.P)e

©K
Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \'\Gl'(b>q /RG/LP D,t,d,\\<08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Romaan Majeed Sheikh
S/O Abdul Majeed Sheikh
R/O Rakhshalina, Taingan, Tehsil B.K. Pora, District Budgam

vide notification No. 1161 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there befon

By Order

itrar (L.P)
%BNo:3Sq DS-– \\ RG/LP Dated: lb08.2024

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Sec,retary1 Bar Council of India, New Delhi.
&;nage£’Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cpc, e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Romaan Majeed Sheikh, Advocate

. ,.... for information and necessary action.

AssistanJ :egktrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: InG\c4b)II /RG/LP Dated:\td)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Raja Mohammad Muneeb Bhat
S/O Mohammad Ayoub Bhat
R/O Khrewan, Lassipora, Muqdum Mohalla, Tehsil Qaimoh, District Kulgam

vide notification No. 1162 of 2023/RG/LP dated 03.06.2023 fdr a period of one

year has been extended till 31.12.2025 subject to the vehfication of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhate of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.P)ksttAssist£n

No: Bq)}– \n 1 RG/LP Dated: D8.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Kulgam'
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kulgam.
cpc, e_(.,ourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raja Mohammad Muneeb Bhat, Advocate

. .....for information and necessary action .

A s s i s t a n k= a r ( L + P )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated:tH)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Razia Shafi
D/O Mohammad Shaft Soft
R/O Makhdoompora, Nowshera, Tehsil & District Srinagar

vide notification No. 1165 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 6: t r .P)Assista ilt

No.' RG/LP Dated: b>8.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Associationl Srinagar-
CPC e_Courts1 Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int..,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Razia Shaft, Advocate

. .....for information and necessary action .

(L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t &_/RG/LP D,t,d,\Zn8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Injeera Khursheed
D/O Khursheed Ahmad Rather
R/O Wagam, Tehsil Chadoora, District Budgam

vide notification No. 1064 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

lslAssis1 rar (L.P)
@N„..'ZS-q)444 .RG/LP D,t,d, b)8.2024

Copy
1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc e_c8urts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Librayf High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Injeera Khursheed, Advocate

. .....for information and necessary action-

6.

7.

Erar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 qkG4L,)q /RG/LP D,t,d,tL08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Yaseen
D/O Mohammad Yaseen Sadiq
R/O Ward No.12, Mohalla Kaloosa, Tehsil & District Bandipora

vide notification No. 1163 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
BOUghmlIHE!!HlllMyRalleg/final enrollment as an
Advocate is ordered there before.

By Order g
Ie/

AssistaZfTe&strar (L.P)
No,\S'qbI– qf RG/LP Dated: M8.2024 W
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora-
i/Fi/ e_C8urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
iicharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Rabiya Yaseen , Advocate

. .....for information and necessary action.

Assistan1 RegVstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tQtO '{}DW /RG/LP D,t,d,tL08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Ali Tarry
S/O Ali Mohd Tarry
R/O Shalagam, Mazar Mohalla, Tehsil Bijbehara, District Anantnag

vide notification No. 1030 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista£l

N„,?£qq6–Sq RG/LP O,t,d.- tL48.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manage( Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
CPC e_Courts1 High COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Ali Tarry, Advocate

. .....for information and necessary action.

t/
itrar (L.P)Assistan



124

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(ExeFcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lnG&q)M /RG/LP Dated:CL48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hashim Majeed Shah
S/O Abdul Majeed Shah
R/O New Colony Palpora, Noorbagh, Tehsil Eidgah, District Srinagar

vide notification No. 1053 of 2023/RG/LP dated 01 .06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistal? ltl

Dated: U18.2024
ar (L.P)
@No:3qq£S- y, RG/LP

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association,Srinagar.
cpc e-courts1 Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In<.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hashim Majeed Shah, Advocate

. .....for information and necessary action.

')'

.P)Assistant/IiegVstl



125

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: HaiLk/RG/LP Dated: tH)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Hamid Rather
S/O Abdul Hamid Rather
R/O Sangas, Tehsil & District Kulgam

vide notification No. 997 of 2023/RG/LP dated 31.05.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

S;„„AssistJl=

m.. 3Th Gq IX) RG/LP Dated: [W8.2024
Copy
1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
cp(.' e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Hamid Rather, Advocate

. .....for information and necessary action.

6.

7.

.P)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exetcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ q?Q & /RG/LP Dated:\n)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayaz Ul Mushtaq Bhat
S/O Mushtaq Ahmad Bhat
R/O Bagoo Rampora, Tehsil Tullmulla, District (Janderbal

vide notification No. 999 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

bwgi;tT .P)Assis'

D,t,d,\b)8.2024No:?>SgDL-(NO RG/LP
Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ayaz ul Mushtaq Bhat, Advocate

. .....for information and necessary action-

Assistant legBtrar (L.P)
@@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tRI ( 4\»q /RG/LP D,t,d\Ln08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aaliya Ali
D/O Ali Mohamad Bhat
R/O New Colony bulbul Bagh Barzulla, Tehsil & District Srinagar

vide notification No.1001 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahTbefore the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.P)ItrnAssist

N.:y(fk)at D,t,d, \k08.2024====

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
c,pc, e_courts I Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aaliya Ali, Advocate

.for information and necessarY action-

the next issue of

4
5.

Assistan€Te&strar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: hM/RG/LP DatediL08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Ayaz
D/O Mohammad Ayaz Wani
R/O Firdousabad, Batamaloo, Tehsil & District Srinagar

vide notification No. 1016 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assist£llt .P)!egis

No:Ut£beK_ D,t,d, Dl)8.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary1 Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
CPC e_C8urts, Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Ayaz, Advocate

. .....for information and necessary action.

'ar (L.P)Re:

@@
Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(ExePcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NSION
OF PROVISIONAL ENROL

NOTIFICATION

No: \qI%4)aLti/RG/LP D,t,d,(L08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shafqat Nabi Badana
D/O Gulam Nabi Badana
R/O Hafthrada, Hachmarg, Tehsil Ramhal, District Kupwara

vide notification No. 1204 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before,

By Order a
1:X= t r a

I
’)FiAssista

N.:%S-qqb-S§RG/LP
Copy forwarded to the: -

D,t,d, ( L48.2024=•

1

2
3.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Association, Kupwara.
CPC e_C8urts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shafqat Nabi Badana, Advocate

for information and necessary action.

the next issue of

4
5.

7.

a +
Assistant/1%gRtrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IRaq 'Qa/{ /RG/LP D,t,d,tL48.2024

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Sahil Javaid
S/O Javaid Ahmad Bhat
R/O Batpora, Safapora, Tehsil LaI, District (Janderbal

vide notification No. 1205 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q tjr

S .P)h isAssista

N„Baja '- 1 ( RG/LP D,ted, k08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
cpc e_courts I High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Javaid , Advocate

. .....for information and necessary action.

Assistan£ iieg'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lgB-Ab% /RG/LP Dat,d,&08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Suhaiba Mushtaq Geelani
D/O Syed Mushtaq Ahmad Geelani
R/O ZIamalgam, Batagund, Agnoo, Tehsil Dooru, District Anantnag

vide notification No. 1206 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mate is ordered there beforeJ

By Order

.P)Assista LS

\8.2024Dated.
No: Bn+
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Anantnag'
Secretary, Bar Council of India, New Delhi.
ManageF1 ’Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag .

cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Suhaiba Mushtaq Geelani , Advocate

-. .....for information and necessarY action.

Assistan ?strar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: lot? 642-H /RG/LP Dated:tH)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Roveal Murtaza
S/O Mujeeb Ur Rahman
R/O Gulshan Abad , Sarnal, Tehsil & District Anantnag

vide notification No. 1218 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
f/\B

.P)Assistant Begis1

No:BSE> a& RG/LP D,t,d, f k08.2024==unI

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in
Government Gazette.
President, District Bar Association, Anantnag .

cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Roveal Murtaza , Advocate

-. .....for information and necessary action.

the next issue of

4
5.

6.

Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR[NAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ( q I?4)A)if /RG/LP D,t,d,tk08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shah Baizah yaseen
D/O Mohd Yasin Shah
R/O Nawab Bazar, Shah Mohalla, Tehsil & District Srinagar

vide notification No. 1220 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order „„„hE.,ar (L.P)
W-No: -, bSSytJ5- .RG/LP Dated: I Y08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Srinagar.
cpc e_c8urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shah Baizah Yaseen ) Advocate

. .....for information and necessarY action.

a
g

Assistant Re: &trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq?&qpa/{ /RG/LP Dated:tL48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Yaseen
S/O Mohammad Yaseen Tantray
R/O Baghat-i-Kanipora, Tehsil B.K.Pora, District Budgam

vide notification No. 1223 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order k:*,Assis' rar (L.P)WNo,33 Bc-tlR RG/LP Dated, kk08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(..,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Yaseen, Advocate

. .....for information and necessary action -

a:trar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1939 Ab)# /RG/LP Datedb48.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahooda Nabi
D/O Gh. Nabi Dar
R/O Haihama Payerpora, Tehsil & District Kupwara

vide notification No. 1227 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there befw

By Order

isIAssis' rar (L.P)
@No; Tar -g & RG/LP Dated: L48.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kupwara.
(../PC/ e_(,./8urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahooda Nabi , Advocate

. .....for information and necessarY action-

itrar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: t 'tgb '&}~)q/RG/LP Dated:tb08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ulfat Jan
D/O Ali Mohammad Bhat
R/O Qazi Pora, Check Mohalla, Tehsil Chadoora, District Budgam

vide notification No. 1239 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
MI„Assis rar (L.P)

@No: Rb'fC,k -lb– RG/LP D,t,d, th)8.2024
Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in
Government Gazette.
President. District Bar Association, Budgam.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ulfat Jan, Advocate

. .....for information and necessary action.

the next issue of

4
5.

a
Efiar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Coancil under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tQ\&\ '&l.Z+/RG/LP Dated:t>f8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zainab Nazir
D/O Nazir Ahmad
R/O Naseem Bagh, Mana Bagh, Tehsil Eidgah, District Srinagar

vide notification No. 1258 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista/ITt Ii

D,t,d, &48.2024
’)lgistt

N,; 3 b-S-? b –gq ,RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the ne'xt issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
cpc, e-Courts1 Hiah Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zainab Nazir, Advocate

. .....for information and necessary action .

'ar (L.P)it RlAssista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \q&>42 aT/RG/LP Dated:( 288.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Maqbool
S/O Mob(I Maqbool Naik
R/O Babapora, Zainapora, Tehsil Zainapora, District Shopian

vide notification No. 1263 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q {/

Assista4:53gistl ar (L.P)
@lN„3;S-&5––qbRG/LP Dated:\Z08.2024

Copy
1

2
3.

4
5.

forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
CPC e_(..,rourts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Maqbool, Advocate

. .....for information and necessarY action-

6.

7.

Q
Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powell of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:lq%&oX /RG/LP Dated:tLli8.2024

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Ishfaq Gani Mir
S/O Ab Gani Mir
R/O Goripora Bomai, Tehsil Zainreer, District Baramulla

vide notification No. 1054 of 2023/RG/LP dated 01 .06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
a:istH JL.P)Assis1

N,'SHRI -G)K:) RG/LP D,ted: LW8.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishfaq Gani Mir, Advocate

. .... .for information and necessary action.

[rar (L.P)Assistanklh
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powell of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {qU fLUFf/RG/LP Dated:L 268.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gh Rasool Mir
S/O Ab Gani Mir
R/O H.No.52 A LD Colony Rawalpora, Sanat Nagar, Srinagar

vide notification No.916 dated 22.11.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,P)LSAssis'

N„BS©LRG/LP D,t,d, &d8.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
c,pc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. (,h Rasool Mir , Advocate

. .....for information and necessary action.

A„i,t,AW@rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ RgS eblobq/RG/LP Dated:1108.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarakshah
D/O Mohammad YousufBhat
R/O Kirmani Abad Lawaypora,
Srinagar

Gundhasi Bhat, Tehsil Shalteng, District

vide notification No.382 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

AssistZR

NoR>q ( GQ]]/ RG/LP Dated: \ \ .08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar. _

c,pc, e-courts, Hiih (-,ourt of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zarakshah, Advocate

. .....for information and necessarY action.

lr (L.P)
@

Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:I q§L4b)LVRG/LP D,t,d,\:B.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ahmad
S/O Parvaiz Ahmad
R/O Serch Chowdary Bagh, Tehsil & District Ganderbal

vide notification No.61 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
b)6

')lnt llegis1Assis'

No:3S GIR–ko .RG/LP Dated: L.08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ahmad, Advocate

. .....for information and necessary action .

bl r
strar (L.P)Assistant Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t '\%I chIna/RG/LP Dat,d:LX.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pinar Ahmad Wani
S/O Nazir Ahmad Wani
R/O Mongwal Pora, Qaziabad, District Kupwara

vide notification No.723 dated 19.09.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista' istrar (L.P)
N,.' 3,c6 Ss I –W RG/LP D,t,d, L„,_.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pinar Ahmad Wani, Advocate

. ..... for information and necessary action .

leg}Jtrar (L.P)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nM.M/RG/LP D,t,d,IR.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmed
S/O Abdul Rahim Pedihar
R/O Surranga Neel, Tehsil Banihal, District Ramban

vide notification No.1204 dated 10.01.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

hI,„ .P)Assisl

No,3S69 oHI RG/LP Oated.-B_.08.2024
Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ramban.
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabir Ahmed, Advocate

. .....for information and necessary action.

Assista

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t aRq+a)I{ /RG/LP D,t,d,\\08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Dev Singh
S/O Sansar Singh
R/O Ward No.7, Ramnagar, District Udhampur

vide notification No.497 dated 10.07.2018 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a

I n }!IIl&t .P)Assis'

No:ARK_RG/LP Dated:V's .08.2024

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pawan Dev Singh, Advocate

. .....for information and necessary action.

A„i,t,#Fejistrv (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: i gRo r41&l/RG/LP Dated:1 3.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Tajamul Ali
S/O Mohd Yousuf
R/O Syedabad Hygam, Tehsil Khoie Sopore, District Baramulla

vide notification No.775 dated 30.12.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
I

,P)i istr:Assisl

No:3,SloG– 1 ' Dated: b.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Tajamul Ali, Advocate

. .....for information and necessary action.

'ar (L.P)t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t qqt d)}-Xf/RG/LP D,t,d,13.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Manik Raina
S/O Mangat Ram Sharma
R/O Ward No.3, H.No.74, Tehsil Sunderbani, District Rajouri

vide notification No.1684 dated 30.03.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista6TRggistrar (L.P)
No:XI[nb D,ted, B,.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manik Raina, Advocate

. .....for information and necessary action.

I t RE: t r a r ( L e P )Assista
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \AMIRG/LP D,t,d,[\08.2024 J

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Shabir Hussain
S/O Syed Gh. Mohi Ud Din Bukhari
R/O Peer Mohalla Pattan, Tehsil Kreeri, District Baramulla

vide notification No.545 dated 02.08.2016 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
AssistAnt ’)!gistt

No: &S ? 2g== RG/LP Dated: 13.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
('/PC e_C8urts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Shabir Hussain, Advocate

. ..... for information and necessarY action.

Assistan fRegYstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 ROtH 4l6%G/LP Dat,d,13.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhat Qaysar Sultan Mugli
S/O Mohd Sultan Bhat
R/O Checkpora-103, Rakhi Lajurah, Tehsil & District Pulwama

vide notification No.1370 of 2021/RG dated 17.11.2021 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souatdate of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
a

'©'-)
Assist:

No:-Kh_Z,U..'LRG/LP D,t,d, B_.08.2024

Copy forwarded to the: -
1
2
3.

Principal District and Sessions Judge, Pulwama-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Bar Association, Pulwama.
i/PC e_C8UrtS1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bhat Qaysar Sultan Mugli, Advocate

. .....for information and necessarY action .

4
5.

6.

7.

'/

trar (L.P)Assistan e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tq qS '4>„)#RG/LP D,t,d:\\08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tahir Mushtaq Lone
S/O Mushtaq Ahmad Lone
R/O Batapora, Khanda, Tehsil B.K. Pora, District Budgam

vide notification No.1231 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date oLexpirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
&/

’)isAssista4:wRl

N, IUkE Dated, U.08.2024
Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
ManageFl’Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc, e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tahir Mushtaq Lone , Advocate

. .....for information and necessary action.

a 23’ar'Regi aAssistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tOtq> dh)aRG/LP D,t,d:\\08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad Mir
S/O Abdul Ahad Mir
R/O Shadipora, Sumbal, Tehsil Sonawari, District Bandipora

vide notification No.508 dated 13.10.2014 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order hE. ')Assis'

No, K /~}I -,a RG/LP Dated: B.o&2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakhl Srinagar fOr uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabir Ahmad Mir, Advocate

. .....for information and necessary action.

'ar (L.P)RlAssistal{t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[L$d>WRG/LP Dated61.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Sharma
D/O Ravi Kumar
R/O H.No.44, W.No.15, Shakil Nagar Dhar Road, Udhampur

vide notification No.1572 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A e )?111Hp )Assista
\d

.08.2024NoB\{ILSLRG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vaishali Sharma ._ ., Advocate

. .. ... for information and necessary action.

AssistanJ Registrar (L.P)
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HIGH (-OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\age/RG/LP Dated:R .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pallvi Prasher
D/O Rameshwar Sharma
R/O V.P.O Roun Domail, Ward No.1, Tehsil & District Udhampur

vide notification No.1531 of 2021/RG dated 17.12.2021 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

B y IEII1I111) r d e r a 1:111111g/

AssistaV Registrar (L.P)

No: WU=LIS_RG/LP Dated: 3._.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pallvi Prasher ngh, Advocate

. .....for information and necessary action.

tIsET(L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\""lqL\ 4)»q/RG/LP Dated<3] .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Mantras
S/O Sudershan Kumar
R/O Sharerna I(alam, Tehsil & District Doda

vide notification No.1584 of 2021/RG dated 18.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order L
AssistanJ Registrar (L.P)

Dated: 3__.08.2024 a/N, J3,\,q /#6-S:L RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sachin Mantras, Advocate

. ..... for information and necessary action.

dub £'
Assistant Registr'ar (L.P)A/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Lt_3£&HqRG/LP Dated:+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Bhagat
S/O Lal Chand Bhagat
R/O Hazuri Bagh, Bohn, District Jammu

vide notification No.165 dated 18.06.2019 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant legistrar (L.P)

No: );bbs 3 - da RG/LP Dated:+ .08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sandeep Bhagat, Advocate

. .....for information and necessary action.

h&z//
Assistant Registrar (L.P)

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:LZ3AaRG/LP Dated:D8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Piyush Khajuria
S/O Sudershan Khajuria
R/O 219, Extn Janipur Colony, Tehsil & District Jammu

vide notification No.105 of 2022/RG/LP dated 24.02.2022 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order hd
t#egistrar (L.P)Assistan

N„33qG{-61 RG/LP Dated.-a„„- .08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Piyush Khajuria, Advocate

. .. ... for information and necessary action .

ant Registrar (L.P)Assist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„inA/RG/LP D,t,d,3.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Supriya Gandotra
D/O Ashwani Ganotra
R/O Ward No.5, Near ARTO Office Jawahar Nagar, Rajouri

vide notification No.1583 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
/#??r -'r'’'“"’Assistan

N,; 3,Rg 6 g-73 RG/LP Dated: L.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Supriya Gandotra, Advocate

. .. ... for information and necessary action. a

b&
Assistant :gistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„t/RG/LP D,t,d::l.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Abrol
D/O Sanjeev Abrol
R/O H.No.33, Ward No. 5, Tehsil Chenani, District Udhampur

vide notification No.110 of 2022/RG/LP dated 24.02.2022 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

AssistantFegi£€r (L.P)
No:'3'UIM£RG/LP
Copy forwarded to tI

Dated: R..08.2024

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadi6g' on
the official website. '

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Abrol, Advocate

. .. ... for information and necessary action.

Assistan't Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NctH&g/RG/LP Dated:708.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pratibha Sharma
D/O Satya Paul Sharma
WO W.No.67, Village & Post office Muthi (near Ram Temple) Tehsil Jammu-
North, District Jammu

vide notification No.1074 dated 10.01.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

:gistrar (L.P)Assistan1

No: -gbq 81 -gG RG/LP Dated: 2,__.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pratibha Sharma, Advocate

. .. ... for information and necessary action.

Assistant Re. $ (L.P)



9

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @RG/LP Dated:F08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shivdev Singh Saini
S/O Kuldip Singh Saini
R/O Kool Kalan, P/O Arnia, District Jammu

vide notification No.1212 dated 10.01.2020 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista .t Fi;ml.p)
No: \Bq 8)-qQ RG/LP Dated:]'........08.2024
Copy forwarded to the: -

1

2

3./

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shivdev Singh Saini, Advocate

. .. ... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: th&M/RG/LP Dated:a .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Raina
S/O Kun(ian LaI
R/O Badyal Brahamana Basti, Prem Nagar, Tehsil R.S. Pura, District Jammu

vide notification No.1237 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan lpgMr (L.P)
No:3h£gLSQLRG/LP Dated: ]......,_.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sachin Raina, Advocate

. .. ... for information and necessary action.

Abc/
Assistant Regjstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:%/RG/LP Dated: 4.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. IWohd Ismail Zargar
S/O Abdul Ahad Zargar
R/O Pattan, Zargar Mohalla, District Baramulla

vide notification No.1509 of 2021/RG/LP dated 16.12.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ad
istrar (L.P)ntAssista

No:3,},gc>B _. Il . RG/LP Dated: L.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mob(1 Ismail Zargar, Advocate

. .. ... for information and necessary action.

Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %KW/RG/LP Dated:+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Mushtaq
S/o Mohd Mushtaq
R/O H.No.519, New Plot, near Masjid, Jammu

vide notification No.1576 of 2021/RG/LP dated 17.12.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
tPGMal'p)

Assistan

No: 3,3,S / 3 -la Dated: L.08.2024
Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Mushtaq, Advocate

. .. ... for information and necessary action .

Assistant Rqgi ML.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tg6q._ 4>,ELf/RG/LP Dated? .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qadeer Ahmed
S/O Mir Hussain
R/O Bhata Dhurian, Tehsil Mendhar, District Poonch

vide notification No.1532 of 2021/RG/LP dated 17.12.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

„ bK„„(..,)Assista

No:RG/LP D,t,d: ],._.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Qadeer Ahmed, Advocate

. .....for information and necessary action.

„;;i„„.kh(L.p)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tSog Ab,>.q/RG/LP D,t,d;„}.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyoti Chowdhary
D/O IVladan Lal
R/O Lower Thathar, Ban Talab, Tehsil Jammu North, District, Jammu

vide notification No.1491 of 2021/RG dated 16.12.2021 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista :eg!$r7r-d.P)n

No: 'k’39>S =aRG/LP Dated: ]------ .08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Jyoti Chowdhary, Advocate

. . .... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,:tgo6-,4btqRG/LP D,t,d:=L08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Kumar
S/O Roshan Lal
R/O Kandna Tagood, Mughalmaidan, District Kishtwar

vide notification No.1360 of 2021/RG dated 17.11.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant Fegistrar (L.P)
No:33536-q 3 Dated: 3.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sandeep Kumar, Advocate

. ..... for information and necessary action.

Assistant +egistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (Sb7_4d/RG/LP Dated:+.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Preeti Gupta
D/O Sham LaI Gupta
R/O H.No.1729, Sector 4, Shivaji Chowk, Nanak Nagar, Jammu

vide notification No.1089 of 2021/RG/LP dated 14.09.2021 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order chr//
W'”“'”Assistan

No:%KLHLRG/LP Dated: 2.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Preeti Gupta, Advocate

. .. ... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t&aM/RG/LP Dated: q08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaypal Singh
S/O Bhagat Singh
R/O 85/1 Ajit Nagar, Gadigarh Upper, Tehsil South Jammu, District Jammu

vide notification No.736 of 2021/RG/LP dated 12.08.2021 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order hI
t #egistrar (L.P)Assistan

No: B)S S\r ( C) RG/LP Dated 3.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajaypal Singh, Advocate

. .....for information and necessary action .

Assistant Rl it/rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:&g3X@RG/LP Dated:'+.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shoket Ali
S/O Mushtaq Ahmad
R/O Lassana, Tehsil Surankote, District Poonch

vide notification No.125 dated 07.04.217 for a period of one year has been

extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
;},a

Assistant ’Fegikm (L.P)
No: BUG /-gk RG/LP Dated: =08.2024
Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch
aC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shoket Ali, Advocate

. .. ... for information and necessary action.

6.

7

istrar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t£lo-4>,>1{ /RG/LP Dated: +08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ravi Kumar Damathia
S/O Subash Chander
R/O H.No.1, Ward No.1, Village Ramgarh, Tehsil Ramgarh, District Samba

vide notification No.1150 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

t&#=P )

Assistan

No:3bSWL-LRG/LP Dated: E .08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ravi Kumar Damathia, Advocate

. .....for information and necessary action.

Re#strar (L.P)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:MaHa/RG/LP Dated:''t.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ravinder Kumar
S/O Isher Dass
R/O Village Kanthal, Tehsil Bani, District Kathua

vide notification No.1151 of 2023/RG/LP datd 03.06.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
;b

legismr (L.P)Assistan

No:BbS_]hgZRG/LP Dated: a--.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ravinder Kumar, Advocate

. .. ... for information and necessary action.

C/-
Assistan/t Registrar (L.P)



21

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Hq)W/RG/LP Dated: 408.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aujlaan Hamid
S/O Hamidullah Wani
R/O Kharpura Nagam, Tehsil Ramban, District Ramban

vide notification No.976 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
t #egistrK(L.P)Assistan

NorBy; SQ-.ql RG/LP Dated: B........'08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aujlaan Hamid, Advocate

. .. ...for information and necessary action.

istrar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tg(B 4),)if/RG/LP Dated:7.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abrar Ahmed
S/O Abdul Qayoom
R/O Panihad, Tehsil Koteranka, District Rajouri

vide notification No.969 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order kbrar (L.P)Assista

No;};\Sql, (PC> RG/LP Dated: a....._.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abrar Ahmed, Advocate

. .....for information and necessary action.

aT

itrar (LIP)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tglq 4) M/RG/LP Dated:'+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arfan Ahmed
S/O Abdul Hamid
R/O Vilage Swari, Tehsil Koteranka, District Rajouri

vide notification No.970 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant Fegistrar (L.P)
D

No: SbM'LRG/LP Dated: a.08.2024
Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arfan Ahmed, Advocate

. .....for information and necessary action.

kb
(L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Mba/RG/LP Dated:+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. AgaIn Gandotra
S/O Kamal Gandotra
R/O EP 878, Jullaka Mohalla, Jammu

vide notification No.973 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan t #egistrar (L.P)
No:Uk\ kJLL RG/LP Dated: '-L.08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AgaIn Gandotra, Advocate

. .....for information and necessary action.

Assistant Rlegistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Maa_/RG/LP Dated:'+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anirudh Gupta
S/O Ann Gupta
R/O H.No.16, Gali Sardwara Wali, Chowk Chabutra, Jammu

vide notification No.975 of 2023 dated 31.05.2023 for a period of one year has
been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assista
RG/LP Dated:V .08.2024

nt/Registrar (L.P)
No;I\bbl.-Sc>
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anirudh Gupta, Advocate

. .....for information and necessary action.

hbc/
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iSII 4}a+/RG/LP Dated:+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Annu Devi
D/O Ashok Kumar Thaker
R/O Village Bhagwah (Dhanan), Tehsil Bhagwah, District Doda

vide notification No.981 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
;bed/_

No:I\C';\\ Jn RG/LP Dated: 7 .08.2024 qP
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Bar Association. Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Annu Devi, Advocate

. .....for information and necessary action.

Assistan£l+iii al.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Mad/RG/LP Dated:+.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjali Devi
D/O Ravinder Lal
R/O Ward No.65, Upper Barnai, Tehsil Jammu North, District Jammu

vide notification No.982 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan

RG/LP D,t,d,+ .08.2024
jeg#rar (L.P)

No:RbSt -t{S
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjali Devi, Advocate

. .. ... for information and necessary action.

Assistant Regi£trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: KU>a/RG/LP Dated:+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adnan Ahmad Bhat
S/O Nayaz Ahmad Bhat
R/O Seri, Tehsil & District Ramban

vide notification No.983 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order she/
'#';“”'"'’Assistan

No: 336 Q b_s> RG/LP Dated: a .08.2024

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association. Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AdrIan Ahmad Bhat, Advocate

. .....for information and necessary action.

le£istrar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: KG/LP Dated a08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shantam Gupta
S/O Lt. Suresh Gupta
R/O H.No.92, Partap Garh, Kanak Man(Ii, Jammu

vide notification No.1170 of 2023 of 2023/RG/LP dated 03.06.2023 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

nt/registrar (L.P)Assista

RG/LP Dated:L08.2024No:\\al-6&
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shantam Gupta, Advocate

. ..... for information and necessary action.

Assistant $£Krar (L.P)



30

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: UAL/RG/LP Dated:7.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shannu Charak
D/O Joginder Singh
R/O 222, Ward No.01, Laswara, Tehsil Bishnah, District Jammu

vide notification No.1174 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID. ~

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ntPegi£tSar (L.P)Assista
No;BILL\-lb RG/LP Dated: +08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shannu Charak, Advocate

. .. ... for information and necessary action.

Assistant Registrar (L.P)



31

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tg)>4))oH. /RG/LP Dated:7.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saiqa Naqvi
D/o Athar Kazm Naqvi
R/O H.No.222, Old Janipur near Park Patoli Morh, Jammu

vide notification No.1189 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan t Begistrar (L.P)
No: \\HI-lgf RG/LP Dated: L.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saiqa Naqvi, Advocate

. .. ... for information and necessary action .

LAdd
Assistant Registrar (L.P)
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:lgB @#. /RG/LP Dated:1.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumit Sharma
S/O Ram LaI Sharma
R/O Village Bhajwal, P.O Sunder Bani, Tehsil Sunder Bani, District Rajouri

vide notification No.1151 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

.dvocate is ordered there before

BHrder

R9gistrar (L.P)Assistant

N„R\kI q -% ,RG/LP D,t,d:]......_.08.2024
Copy forwarded to the: -

\
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumit Sharma, Advocate

. .....for information and necessary action.

h,wr
Assistant l+gistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MML/RG/LP Dated:7.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikaz Ahmed Malik
S/O Tariq Mehmood Malik
R/O Behramgalla, Tehsil Surankote, District Poonch

vide notification No.1247 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order L\r _
Assistant Registrar (L.P)

Dated: L.08.2024 \bNo; };3,CgI-q 3 RG/LP
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vikaz Ahmed Malik, Advocate

. . ....for information and necessary action. I
L%he//

Assistant R/egistrar (L.P)



34

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lgB QM /RG/LP Dated:} .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vijayant Joshi
S/O Naresh PaI Joshi
R/O H.No.377, Anand Vihar, Patta Bohri, Talab Tillo, Jammu

vide notification No.1243 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Lb
Assistant Rpgistrar (L.P)

No : \Wi--]aRG/LP Dated: ._.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vijayant Joshi, Advocate

. .....for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ lg>G, +,)Ll/RG/LP D,t,d:4 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Khajuria
S/O Naresh Khajuria
R/O H.No.33, Bathindi Morh, Satellite Colony, Jammu

vide notification No.1248 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant Begisth
No:UbURG/LP Dated:a.08.2024
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray , High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vishal Khajuria, Advocate

. ..... for information and necessary action. h„/
Assistan1 itrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:RE_/RG/LP Dated:4.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiya Parveen
D/O Fida Hussain Butt
R/O Pochhal, Tehsil & District Kishtwar

vide notification No.1088 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order h\d_
Dated: 3- .08.2024 b

Assistant

N,' B-W=B'__RG/tp
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Madiya Parveen, Advocate

. .. ... for information and necessary action.

,he/
:gistrar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tIM@/RG/LP Dated:-+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeem Ullah
S/O Liaqat Ali Dar
R/O Krawah, tehsil Banihal, District Ramban

vide notification No.1167 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order he/
Assistant R$gistrar (L.P)

No; BRI / bel ) RG/LP Dated: L.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumeem Ullah gar, Advocate

. .....for information and necessary action.

Rqgistrar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t gLc\4)b)+ /RG/LP Dated:'+.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan-Ud-Din Salaria
S/O Mushtaq Ahmad Salaria
R/O H.No.570 central Bahu Fort, Tehsil Jammu (Babu), District Jammu

vide notification No.1011 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant Rygist rar (L.P)

No: RLLISLRG/LP
Copy forwarded to the: -

Dated:] .08.2024

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Burhan-Ud-Din Salaria, Advocate

. .. ... for information and necessary action.

’,hz/
egistrar (L.P)aAssistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ lgB,64,b%/RG/LP D,t,d:U)8.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sudhanshu Prasher
S/O Rajni Kant
R/O Uttri near Govt. Primary School, Tehsil & District Kathua

vide notification No.1190 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order bbc/
Assistant #egistrar (L.P)

Dated: 2.08.2024 &No: \-q3{4bG, RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association. Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sudhanshu Prasher, Advocate

. .. ... for information and necessary action.

#f11:1FF 7 41Z/
lr (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /R\( A»H ./RG/LP Dated:a08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shariq Hussain Qazi
S/O Abdul Hamid Qazi
R/O Hidyal, Tehsil & District Kishtwar

vide notification No.1186 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order khz
R9gistrar (L.P)Assistant

No:\\]-R _qq .RG/LP Dated:3 ,08.2024

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shariq Hussain Qazi, Advocate

. . .... for information and necessary action.

ad.A
:istrar (L.P)Assistant Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Kb@bl/RG/LP Dated: a .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Paween Singh Charak
S/O Kuldeep Singh Charak
R/O Sector-3 (Pvt.) ner Old Tube Well, Channi Himmat, Jammu

vide notification No.1139 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant

No.' G r_ q:VG/LP Dated: B--48.2024

Copy forwarded to the: -
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Parveen Singh Charak, Advocate

. . . . ..for information and necessary action.

b/
strar (L.P)Assistan
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 g\\4M/RG/LP Dated:4 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeenab Fatima
D/O Mohd Ashraf Butt
R/O H.No.207, Ward No.7, near Animal Husbandary, Tehsil & District
Kishtwar

vide notification No.1256 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan tI#gistrar (L.P)
No:Q;\]SR-6C> RG/LP Dated: L.08.2024
Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association. Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zeenab Fatima, Advocate

. . . . ..for information and necessary action.

adF)
Assistant R9gistrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 183,q &M/RG/LP Dated: ;.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunil Kumar
S/O Balkar Chand
nO Kamala, P.O :lakh, Tehsil Ramgarh, District Samba

vide notification No.1188 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan )gistrar (L.P)t

No:B3,16t - gI RG/LP Dated: L.08.2024
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sunil Kumar, Advocate

. ..... for information and necessary action.

Assistant Registrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ A'Aa/RG/LP D,t,d:;}.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Razaq Ahmed
S/O Ali Mohd.
R/O Panihad, Tehsil Koteranka, District Rajouri

vide notification No.1153 of 2023/RG/LP dated 3.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

(-,ertificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.r-

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N 0 : q1X11o7&7L FI? IC:111i / L P IE) a (e d : 3a 0 8 B2 0 2 4

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Razaq Ahmed, Advocate

. .. ... for information and necessary action.

At»/
Assistant Registrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Raw_/RG/LP Dated:a.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Parihar
D/O Dawrika Parihar
R/o Parihar Niwas, Ganota, Tehsil Assar District Doda

vide notification No.1032 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant &gi;trar (L.P)

No:-In 76:gB RG/LP Dated: ;___.08.2024
Copy forwarded to the: -

1
2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association. Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Diksha Parihar, Advocate

. .. ... for information and necessary action.

Assistanthegistrar (L.P)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

1 %I? '<b&r /RG/LP Dated:K.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamal Preet Singh
S/O Baldev Singh
R/O H.No.112, Ward No.4, Kama Khan, Tehsil Haveli, District Poonch

vide notification No.1079 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant R

No:X&-gZRG/LP Dated: '=08.2024
Copy forwarded to the: -

.P)egis1 r

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamal Preet Singh, Advocate

. .. ... for information and necessary action .

hbr2
Assistant R§gistrar (L.P)

I


